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Title: Motion for consideration of the U.P. Sugarcane Cess (Validation) Repeal Bill, 2001. (Bill passed.)
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SHRI G. PUTTA SWAMY GOWDA (HASSAN): Madam, Chairperson, | may be allowed to speak in Kannada.
MR. CHAIRMAN: Have you given notice for translation?

SHRI G. PUTTA SWAMY GOWDA : Madam, now only | have decided to speak on this Sugarcane Bill.

MR. CHAIRMAN: There would be no arrangement for translation unless you give advance notice for it.

SHRI G. PUTTA SWAMY GOWDA : Madam, now | am giving the notice.

MR. CHAIRMAN: You can speak but there will be no translation.

SHRI G. PUTTA SWAMY GOWDA : What is the use then? | will give the notice and then speak a little later.
MR. CHAIRMAN: All right. He is now giving notice and he would speak later.

DR. B.B. RAMAIAH (ELURU): Madam, Chairperson, the Sugarcane Repeal Bill has become very old. This Bill was
considered once before in 1998 keeping in view the various requirements of different States.

Madam, cess is intended for research and development of better quality of sugarcane, elimination of diseases and
also for providing convenient transport facilities. But what exactly has been happening in a number of States is that
neither is it being utilised in a proper way, nor is it being handed over to the Council that has been formed for the
benefit of the factories and sugarcane growers. If they really utilise it for the purpose for which it has been meant,
then they should be able to do service to this industry. It is not a tax. It is a cess. Cess is intended for the
development of the sugarcane growers. | am sure, the Government would make some provisions to see that the
State Governments utilise this in a proper manner for the research and development of the sugarcane industry and
for providing communication facilities.

Madam, Chairperson, | would like to mention another point, that is, about the zones. The Government proposes to
eliminate certain zones. These zones are very important because there is a relation between the company and the
growers. They do a lot of work for providing better varieties of sugarcane, fertilizers and such other things. They
also provide a guarantee for the bank loans. If they do not fix the zones and if they do not allow the zones to
operate, then there would be a lot of chaos. It is because, in that case, the farmers would be supplying sugarcane
to whomsoever they want. It is because of the existence of these zones that there has been a substantial
improvement in the better varieties of sugarcane. Thus, we have to see that zones are compulsorily put in place
and they should operate not only in the larger interest of the sugarcane growers but also for the future development
and growth of the sugarcane industry in this country.

MR. CHAIRMAN : Shri Putta Swamy Gowda, would you like to speak now? There are no other Members to speak
on this.

...(Interruptions)

MR. CHAIRMAN: There is no time to arrange for the interpretation, since you have not given advance notice. This
is a technical problem. If you speak in Kannada now, it cannot go on record because there is no one to interpret or
to take it down.

SHRI G. PUTTA SWAMY GOWDA : In that case, Madam, | will speak on some other occasion.
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MR. CHAIRMAN: The question is:

"That the Bill to repeal the U.P. Sugarcane Cess (Validation) Act, 1961, as passed by Rajya Sabha, be
taken into consideration."

The motion was adopted.
MR. CHAIRMAN: The question is:
"That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: The Minister may now move that the Bill be passed.
SHRISHANTA KUMAR: Madam, | beg to move:
"That the Bill be passed.”
MR. CHAIRMAN: The question is:
"That the Bill be passed.”

The motion was adopted.



